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this matter? Here is the statement
which was given to me this morning.

The Prime Minister and Minixier of
Atomiec Energy (Shrimati Indira
Gandhl): He will say it himself,

Mr. Speaker: I join with the appeal
made by the hon. Members that Shri
Shukla himself may say it.

Shri Vidya Charan Shukia: I will
read the whole statement again.

I rise to clarify certain points aris-
ing out of the allegations made by
Bhri A. K Gopalan, MP. in his
statement under rule 357 on 2Tth
March, 1967.

When this question first arose on
March 11, 1965, the then Hon'ble
Bpeaker observed as follows:

“If someone writes to me that
this wag incorrect, certainly I
would find out from the Member
from where he got it and the
House has the authority to take
action against the Member if any
wrong statement is made. 'That
is the usual practice.”

After this, my comments wWere
called for by the Hon'ble Speaker on
1st July, 1885. 1 furnished my com-
ments and also sent certain do-
cumentg for the Bpeaker to be
satisfied that the allegationg made
by me were prima facie justifiable
on the basis of the evidence, No
further action was taken by the
Speaker, I was, therefore, well jus-

dence, But I logically presumed
that the Speaker was convinced of

there being prima facie ground for
what I had alleged Ang this is all
this point on

The Minister of Commerce (Shri

Dinesh Singh): I beg to move:

“That in pursuance of sub-sec-
tion (3)(c) of Section 4 of the
Central Silk Board Act, 1048, the
members of Lok Sabha do pro-
ceed to elect, in such manner
ag the Speaker may direct, four
members from among themselves
to serve as members of the Cen~-
tral Silk Board, for the term com-
mencing from the Bth April, 1067.”
Mr. Speaker: The question is:
“That in pursuance of sub-
section (3) (c) of Section 4 of the
Central Silk Board Act, 1848,
the members of Lok Sabha do
praceed to elect, in such manner
as the Speaker may direct, four
memberg from among themselves
to serve as members of the Cen-
tral Silk Board, for the term

from the $th April,
1867."

The motion was adopted,

—

1220 hrs.
ELECTION OF DEPUTY SPEAKER

Shri M. R. Masmn] (Rajkot): Mr.
Speaker, Sir, Mr, Kunte had agreed
accept nomination on the basis of
understanding that, as the unani=-
choice of the Opposition par-
he wag pcceptable to the Prims

fyee
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[Shri M. R. Masani] )
Minister and the Congress party. All  you postpone this matter for two
Opposition parties in this House are days......
even now unanimoys in support of
Mr. Kunte. I would like to know, Some hon. Members: No, no.
before I move my motion, from the Shri Frank Anthony: ....otherwise,

hon. leader of the House whether ghe
adheres to the understanding that the
unanimous choice of the Opposition
parties will be acceptable to her and

her party. It is only after that....
{Interruption).
Mr, Speaker: When the motion is

being moved, he cannot ask a ques-
tion like that, (Interruption).

Shri M. R. Masani: I will be able
to decide whether or not to move
this. . . ..(Interruption).

Shri Surendranath Dwivedy: (Ken-
drapara): On a point of order, Sir.
1 think he is within his right to ask
this question. Now, the question
before the House is the election of
the Deputy Speaker. Before he
moves the motion. he wanis to put a
question as to whether unanimous
choice of the Opposition is agreeable
to the Congress party,

Mr. Speaker:
matter.

That is a different

Shri Surendranath Dwivedy: What
prevents her to say ‘Yes' or ‘No?
(Interruption).

Mr. Speaker: It ought to have been
discussed outside the House, not
inside the House, whether she is
going to agree or not, We cannot
discuss it here. It is the election of
the Deputy Speaker. If he wants to
move his motion, he may move it or
withdraw it. (Interruption) It is not
proper to enter into a discussion here.

Shri Frank Anthony (Nominated—
Anglo-Indians): This is a  Vveéy
crucial matter and it might assume
bitter controversy. I am making an
appeal to Mr. Masani, to the Leader
of the House and also to you that

the whole thing will degenerate into
such a state of bitterness that the
functioning of Parliament will become
almost impossible. I am making this
appeal, The discretion is yours.

Shri N. C. Chatterjee (Burdwan):
rose—

Shri Sonavane (Pandharpur): I want
to know whether the Opposition can
spiing a surprise.. .. (Interruptions),
can take the House by surprise with-
out anything on the agenda. I want
to know whether this would be in
order—the proposal of the Opposition
to ask the Leader of the House and
not to go on with the agenda,

Shri Krishny Kumar Chatterfi
(Howrah): Under what rule cap you
permit thiz discussion to follow?

Mr. Speaker: A member in whose
name a motion stands on the list of
business may, when called, move the
motion or withdraw the motion and
shall confine himself {0 a mere state-
ment to that effect.

I have no objection. But the motion
has to be moved. Somebody else
may withdraw. It may happen. 1
do not know,

Shri H. N. Mukerjes (Calcutta
North-East): The whole country is
discussing certain circumstances re-
lating to the bproposed unanimous
election of the Deputy-Speaker. The
whole country is discussing it, All
the papers today have referred to it
...... (Interruptions).

On_ a point of propriety....

Mr, Speaker: I do not mind either
way, but there should not be any
discussion.

Shri H. N. Muksrjee: On a point of

propriety, I am entitled to this in
spite of whatever the people on that
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side might imagine,

There are ctrtain
should be done with propriety and
dignity in this House, On the ques-
tion of election” of Deputy-Speaker.
which {s the next item on the agenda.
there have been discussions on a Par-
liamentary level, with which the
whole country is familiar, Perhaps
the Prime Minister does not choose
to claim to be familiay at this pre-
sent moment, but the whole country
is famillar with certain discussions
which were intended to bring about
= dignifieq election to the office of
the Deputy-Speakey in this House,

Mr. Speaker: Qutside the house and
not inside the House. Here there
will be election,

Shri H. N. Mukerjee: You have to
administer the canons of propriety,
the canons of Parllamentary proprie-
ty which we cap all learn in good
time. You have to imbibe thoze
canos (Interruptions). There was
an effort made to make the Parlia-
mentary procedure smoth and digni-
ged in this House and that ig being
subverted by a certain attitude
What Mr Masanj is asking for is

only for a reiteration of the as-
surance already given. (Interrup-
tions).

Shrl Krishna .Kumar Chatterji:

Can the question of propriety over-
side the rules?

Shri H. N. Mukerjee: The letter
killeth but the spirit giveth life.

ot qeeafree orew (aredt) o
W oo ot o SwaT g wg N
X gY I wgETT T R
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e g W T R g b
qr TmE Mg Ay, . ..

Shri Vasudevan Nalr (Peermade):
Let him not talk of democracy in
that manner.

it gewhow  wew: Sg oY
WY AT §, @Y AT AT §
¥ "% qr wgar W AfeR G
Lo
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“A member in whose name a
motion stands on the list of busi-
ness may, when called, move the
motion or withdraw the motion,
and shall confine himself to a
mere statement to that effect.”.

Shri 8. M. Banerjee (Kanpur): This
is all irrelevant.

ot qedhem wrew: ag @ g
Wt wErt  Egw d@ awat et
frr @ ¥ W Ve vt o &,
7% A0 www F A s @) ¥h fodw
g ¥ ag ¥ fr ww fedt ey ok
T FEA &1 dYer TRAA Y N W
§ fedt efwed fag soe) waard

@rwy femd (§7) : wt Forw
fraw Y qgwT gedter ot ¥ g
g JWHay vy wry e dw
S AT oY WA A WL, AW TR
o1 & egwwgw § feoolt SR
sy oyt v §? IWF gy
§...(¢reven) ww ¥ g A
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“All matters not specifically
provided for in these rules and
all questions relating to the
detained working of these rules
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duct of the Prime Minister immoral;
she says something outside but she
says something else here,

Mr. Speaker: 1 cannot compel or
force anybndy to say something and
to agree or pot to agree to something
within the House.

&t wy fowd g Hifed ww
IAW Y FAT AFG

Mr, Speaker: Here 18 the agenda
before us which says that we have to
elect the Deputy-Speaker. Here are

going to be moved or not, whether
there is going to be a contest or not
is a dufferent matter. As the Speaker,

_ 1 have to conduct the election. So,

let us proceed with it. Therefore, I
request Shri M. R. Masani to move
the motion which stands in hig name.

Shri M. R Madani: I can only een-
clude from the Prime Minister's
silehce that she is not prepared to
stick to the understanding -thit was

o sgwfy wgd & + st Wi ¢ arrived at.  Therefore, I do not move

T g e & ww T g

a § T wihifedt & i ol W

, the motion. _(Interruptions).

Shri Seshiyan  (Kumbakonam):

gt P el agiegs, qeweiy D N YU thopting? . -

' T T ‘Wrmwmw

Shri Sri Chand Gesl (Chandigesh):
Why not‘iser” the Primiy Sfhister?

W e e, A ghe wants to say something.



Plesse -hear. me for a minute. (In-
terruptions).

Mr. Jpeaker: Shri Prakash Vir
Shastrt,

ot s Cwredt  (gige) ¢
& v s T SO g

Shri Bal Baj Madhok (Bouth Delhi):
I would make an appeal to the Prime
Minigter that in the interest of the
unity of the House, in the interest of
parliamentary propriety, in the inter-
est of dignity of Parlhament, she
should stick to the understanding that
she had given If she is not prepared
to do so, I do not move my motion.

Mr. Speaker: Shri Sreekantan Nair.

Shrl N. Sreekantan Nalr (Quilon):
In order to test the integrity of the
Congress, 1 do not move my motion.

Mr, Speaker: Dr Ram Subhag
Singh.
The Minister of Parliamentary

Ram Bubhag 8ingh) rose—

Shri M. R. Masaui: In view of this
attitude of the Prime Minister, we
do not wish to participate in this
election. 'We, therefore, withdraw
from the House.

Dr. RBain Subbag Singh: I beg to

“That Shri R. K. Khadilkar, a
member of this House, be chosen

as the Deputy-Speaker of this
House".

Shei-P, Vehkatasubbalsh (Nandyal):
1 second thé motion.

st wy g ;o TR, @
AWT WY W AT | Y
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(Some hon, Members then left the
House)

Mr, Speaker: There is orly one
motion before the House,
The question 1s:

“That Shr1 R. X Khadilkar, a
member of this House, be chosen
as the Deputy-Speaker of this
House”.

Those in favour of the motion will
kindly say ‘aye’.
Several hon. Members:

Mr. Speaker:
kindly say ‘No'.

Some hon. Members: No

Mr. Speaker: The ‘Ayes’ have it;
the ‘Ayes’ have it. The motion is
carried,

The motion wag adopted,

The Prime Minisier and Minister
of Atomic Energy (Shrimati Indirs
Gandbi): They have participated in
the voung.

Mr..Speaker; ] declar¢’ Shri R. K.
lgwmh.r elected as the Deputy-
Spesker.

Mey I request the Deputy-Speaker
to come and occupy his seat?

[Mr. Deputy-Spegker (Shri. R. K.
Khadilke) then. occupigd his seat] ]

Shrimetj [adira Gandhl: I wish to
m,p‘l’u’lgngﬁ' reply to what Shri_
Maianj_said to clarity the situntlon,

i AW'
Those against will
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[Shrimati Indira Gandhi]

It is true that we had said that if
the Opposition, was united, we would
not put up any candidate, However,
til) just before 12 noon yesterday,
which was the limit for giving names,
the Opposition was not united, Even
afterwards, it seems they had a meet-
ing, and they came and told me they
were united; but our information even
after that meeting was that they
were not united on this jssue It was
possible also that if we had with-
drawn our candidate, theiy names
might have remained, Therefore,
the position till late last night was
not at all clear,

! hag said very clearly to Shn
Masani that if before 12 noon yester-
day, which wag the time-limit for
nominations, they did not give us a
clear indication, we would put up a
candidate I just wanted to clarify
that point

Shri Masani saig that he knew—
he admitted to me—that there were
three groups, large groups with large
numbers involved. without the Oppo-
sition who did not support their nomi-
nation Buf he sald* you ghould not
bother about those people That is
what 1 wanted to clarify

Shri Frank Anthony: May 1 say
something® It is really unfor-
tunate that this has happened, I per-
sonally would like very much to
have seen a Member from the Oppu-
gition chosen ag the Deputy Speaker.
As a matter of fact, I was at most
of the meetings with the Prime Minis-
ter and I had hoped that some kind
of a convention would emerge bV
which the Speaker would be from
the ruling party and the Deputy
Speaker from the Opposition. I
am sorry Mr. Masani g not
here because quite frankly from what
personal knowledge I have I think the
responsibility for this convention not
emerging rests primarily on Members
of the Opposition. 1 wag at the first
meeting with the Prime Minister and
I had a very clear impression that
there was an implieg understanding

Election of
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some colleagues of mine on this side—
did not approve of this; they wanted
to reach for some more; they wanted
some CONcensus,

Mr Speaker: It 1s all over now.

Shri Frank Anthony: 1 shall con-
clude ;n one minute, I said that
15 was guile wrong; if you agreed
tha; the Congress Party shoulg have
its nominee as the Speaker, you can~
not exercise In effect 5 veto, Then
apparently what happened was this
The left Communists submitted a
second name I think that after that
Mr Morar)i Desa; came to us gand
said very clearly although there
was no understanding, although you
have voted against Mr, Sanjiva Reddy
for Speakership, the Congress Party
will propose or second whompsoever
you put up unanimously from this
side But the left Communists were
not prepared to accept Mr, Kunte.
‘That is what I wanteq to say. Tech-
nically the Congress Party was quite
right but I hoped that you would have
postponed this for two days whatever

the shortcomings of the Opposition
might be.

Some hon, Members: No.

Shri Frank Anthony: It would have
been very much better if ag a gesture
the Congress Party had done this I

am not saying that you were to blame
for this.

Now that fhe election is over, may
1 congratulate Mr, Khadilkar?
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Shri Kamalnayan Rajaj (Wardba):
May I ask him a question for infor-
mation?

Mr. Speaker: No. ]I have called
WMr. Khadilkar

Shri Khadilkar (Khed): Mr, Spea-
ker, Sir, 1 am grateful to this august
House for the great honour done to
me by chosing me ag the Deputy-
Speaker.

Shrimati Tarkeshwari SBinha (Barh):
Before he expresses his gratitude, let
the Leader of the House welcome
him_

Shrimatj Indira Gandhi: Certainly,
I welcome and offer my congratula-
tions to Mr, Khadilkar, I know he
will be very fair ip his deslings with
both sides of the House and that
there will be no cause for any com-
plant. Mr. Khadilkar is an old
Member of this House; he has expe-
rience of this House. He has also
been in the Chair many a tme. I
think that his being the Deputy-
Speaker will be an asset and of great
value to all the Members.

(me. Speaker: May I also associate
myself with the santiments expressed,
and congratulate Shri Khadilkar who
has been elected Deputy-Speaker?
Now, I will have a little more time
for myself to look into other papers
and all that, and I am sure that Shri
Khadilkar will bear and share my res-
ponsibilities, and 1 am also sure that
both of us will try to do our best. I
have no doubt that he will be a great
asset and of value to me in the dis-
charge of my duties, _';

Shri Khadilkar: I am greatful to the
leader and all the Members of the
House and those who have put trust
in me, and I hope they will extend
their whole-hearted co-operation in
the discharge of my duties. I assure
you, Mr. Speaker, Sir, personally that
you can count on my whole hearted
co-operation in the discharge of your
dutijes.

1889 (SAKA) Deputy Speaker 1204

I would like to say a few words on
this occasion, with your permission. In
the changed context of the rituation,
the presiding authority in this House
will have to serve as a bridge of under-
standing between the Government
and the Opposition so that we could
function in an orderly and disciplined
manner, preserving the dignity and
agecorum and adding to the prastige
of this august House. 1 can assure all
sections of the House that I shall be
strictly objeclive and impartial while
conducting the proceedings so as to be
worthy of the confidence they have
reposed in me.

As one of the Members of the Panel
of Chairmen, I had an occasions occu-
pled this Chair and I have seen how
most of the hon. Members co-operated
in the conduct of the business and
showed 1ndulgence. The same co-
operation, I trust, would be forthcom-
ing while discharging my heavy res-
ponsibilities.

We arc bound by the Constitution as
well as the procedure and certain con-
venuons and traditions. If there 1s
a feeling that some of the procedure
which we have followed so long need
change or modification, that could only
be done after calm and quite delibera-
tions. After all, Parliament is an ins-
trument for bringing about the nece-
ssary social and economic changes
through debate, deliberations and deci-
sions without disturbing the basic
stability of our country.

On this occasion, I would like also
to refer to a statement that I made
while speaking on the no-confidence
motion moved by Acharya Kripalani
mn August, 1963, the first of its kind.
Then, I had observed:

“During the course of the strug-
gle for freedom, it was not simply
the urge to drive out foreign
power. Behind that urge for free-
dom was a vigorous urge for so-
cial freedom, a radical social
change. This fact was recognised
by the leaders in our country.
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[Shri Khadilkar]
So ‘many countmes have failed in
this, They filled to accommo-
date that social urge within the
political frameweork #hd, therefore,
they hidve several difficulties; the
<ollapse of the democratic ‘frame-
work was one of them. The credit
for realizsing this social necessity
goes to this Government. Those
who are dispassionate students of
history, while analysirig the social
force behind 1t will admit that
this Government has succeasfully °
contained thig social urge within
a democratic framework and made
“ democracy, ‘aviable thing. That
hus stabilised” hefe. 1 say it with
greater confidence.”

1 would, therefore, urge that withous
in anyway disturbing or weakening
the democratic framework, we should
all strive to achieve our social objec-
five.

Once again, Sir, 1 thank all hon.
Members of all sections of the House
those who are present in the House,
and 1 assure them that I will try fto
protect the rights and privileges of
hon. Members individually as well
as of the House collectively, as is ex-

pected of me.

1 thank you.

12.54 hrs.

BUDGET (RAILWAYS)—DE-
MANDS* FOR GRANTS ON
ACCOUNT, 1087-88 AND DE-

MANDS FOR SUFPLEMENTARY

GRANTS, (HAILWAYS), 1988-67

Mr, Speaker: The House will now
take up the budget of the railways,
the Demands for Grants on Account,
and the tary Demand for
Grants—items 14, 16 ang 18 of the
Order Paper, all together. Anyway,
by this evening we shall finish all the
demandg and put the guillotine at
about 5.30.

- 1296

In moving theSupplementary De-
mands for Grants for the: curTent yesr
and the ‘Demands for Qrants ‘en-ac-
count’ for the next yedar, I.would like
to submit that the exira require-
ments for Revenue Working Expenses
during the current year have been
reduced rom Rs, 30.28 crores as prin-
ted in the book of supplementary
demands to Rs. 26.02 crores, as shown
in the amended notice circulated to
the House. This hag been done on
the basis of the latest assessment of
expend ture to be accounted for in the
current finkincialy year receiveg from
Raillwayg at the end of last week
Similarly, the supplementary demand
for withdrawal from the Pension Fund
hag also been reduced by 5-79 lakhs,
,irom 42-41 lakhs to 36°62 lakhs,
view of the latest estimates received
from Accountant General who dis-
burse the pensions. I am, however,
not reducing the figure of the demand
for withdrawal from the Revehue Re-
serve Fund to meet the deflcit,
because 1t seems now that the in-
crease of 4} to 5 million tonnes in
traffic during the year which I had
mentioned in my Budget Speech
is not likely to materialise, Loadings
last month have been nearly three
quarters of a million tonnes less than
in February, 1966 and the figures for
the first ten days of March also
have pnot beem very promising, On
the basis of the latest information
hardly 4 million tonnes of additional
traffic is likely to be maved this year
and, therefore, there might be a fur-
ther shortfalt of 8 ¢o0 4 crores even
on the lower figure of goods earnings
shown in the White* Paper. T am
hoping, however, that the defleit will
not increage beyond the figure of
15,27 crores now proposed to be with-

*Moved with the recommendsation of the President.



